
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAO BENCH 

AT HYDERABAD 

O.A.534/91. 	 Ot. of Decision : p1-07-95. 

I, 

Syod Ahmed Basha 
A.ij.Subba Paddy 
K.S.Narayanaswafliy 
K,Jenakirarn 

5, A.R..M3.chel 
6. I.D.Jchnson 
7, D.t3.Surro 
B.. M.R.Naidu 
g •  V.R.KulkernL 

S.N.Harisawotl!Rao 
C.f.El1iah 
M.A,Farquhersar. 
P.C'ovindan Kutty 
K.Hanumantha Rao 
B.R.G.K4Moorthy 
\jDamodarah Nit 

17, Sk.Ayub 
I B. s*-5-'$fl4 

jS,Kumar 
'j.R,GpyindaraJan 

21 .N,1ieaa" Raju. 
22r M.Kishnk_floorthy 
23.Rii*afl(alIt-i J 

ajan. C.Soundar R  
D.N.Arputha Pa,) 
D.V.R.Reddy 
Sk,Mukbull 
T.Baskar Rao 
D.A.Grant 

30, M.Madhusudan 
G.Sambu 
I1.9haskar Rao 
Khaja Nooruddeeri 
N.Datnodaran 
M.Pazaluddin Ansari 

'35. Darshanlal 
a?. M.A.Sukoor 
39. N.N.Joshus 

A.J.David 
M.Rajeshuar Rao 
S.Dornodar Rao 
M.Mogaliah 
T.Venkateswaralu 
R.G.Minwalla 

45 S.Rama Rao 

J.Dharma Lingam 
A.B.Krishnaiah 
P.Ramachander 
P.Uaidyanatham 
H.A.MccOy 
T.R.Krièhnamoor thy 
O.Footman 
D.J.Sundar 
M.5.3anjeavi Rao 
B.Nagaraj 
Baldev Sing 
0.I.Alsiander 

SB. Sk.Faridi 
59.K.Kvishnamoorthy 

K.J..Job 
11.P.C.Manon 
P.ulahaboobkhan 
P.P.Chandrastikäran 
P.Zucnydass 

65. K.Sreenivasa Rao 
66, Sk. Rahiman 

1.Narasinga Rao 
r4.P. Subbarayadu 
1,.Pushkar Peddy 
S.A.flahoo? 
Sk. Dawood 
K.Shurnaflrigappa 
T.Rtran 
Sd. Moh9med 
M;R. 0 xnoh 

7. K P.Krishnan Nambi.ar 
77. HTh.Rebeiro 
7B.M.G.Ka1gh rigi 

S.Sreedhavan Nair 
RRamachandrappa 
3.(t.flahrrjen 
S,V.Murnrnigathi 
E.E.Bandi 

64. T.R.flajan 
T.Thangamuthu 
E.A.Cannor 

-87, ti.S.Sreadharan 
M.X.Khan 
S.G. Havali 
R.L.Nelthropp. 

00. Applicants. 

1. Union of India rap. by the 
Chairman, Railway Board, 
Rail Bhavan, New Delhi-i 10 001. 

/ 



 

- 

Union of India Rep. by the 
General Manager, SC Rly, 
flail Nilayem, 
Sacunderabad. 

Chief Personnel Ofricer, 
South Central Ri1way, 
Rail Nilsyam, Secunderabad. *0• Respondents. 

Counsel for the Applicants 
	

Mr. G.Rarnachandra Rao 

Counsel for the Respondents 
	Mr. J.Siddiah, SC for Rlys. 

C (JR AM 

THE HDNBLE SHRI JUSTICE U. €ELADRI RAO : VICE CHAIRMAN 

THE HDN'BLE SHRI A.B. CORTHI 	MEMBER (hDMN.) 
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O.A.534/91. 	 Ot. of Decision 

ORDER 

As per Hon'ble Shri A.B. Corthi, Member (Adrnn.) 

The pay of the applicants was stepped up to 

bring it at par with that of their junior in terms of 

Railway Board's letter No.E(P&A)II/88/R512 dt.16-09-88 9  

but the said benefit was taken away in terms of the 

subsequent Railway Board's letter dt. 10-08-1990 and 

/ 	 General Manager, South Central Railway letter dated 

13-09-1990. ,he applicants pray that the subsequent 

instructions issued vide letters dated 10-06-1990 and 

13-09-1990 be sat aside&d that they be restored the 

benefit of the stepping up of pay as was done under the 

Railway Board's letter dt. 16-09-1988. 

2. 	All the 90 applicants, while working as Drivers 

in different grades, were  selected anthappointed to various 

Loco Running Supervisory posts prior to 01-01-1986. At that 

time, the scales of pay of Loco Running Supervisory posts 

were 	(i) Rs. 550-750/- 

Rs. 700-900/- 

Re. 040-1040/- 

After the revision of scales of pay on the recommendation 

of the IVth Pay Commission, the grades of Rs. 550-750/-

and Rs. 700-900/- were murcied into one and revised to 

Rs. 2000-3200/-, and the grade of Rs. 840-1040/- was 

revised to Ra. 2375-3500/-. 

3. 	Thc staff appointed prior to 01-01-1986 as 

Loco Running Supervirs in the pre-revised scales of 

H 



-3-. 

pay and whose scales of pay were fixed under the 

revised scales of pay with affect from 01-01-1986 

were drawing 1093 pay then their juniors appointed 

to Loco Running Supervisory post after 01011986. 

C7 anomaioThsittJation had arisen in respect of Loco ------------- 

Runninrj Supervisors in the revised scales of pay of 

Ra. 2000-3200 and also Rs. 2375-3500/-. The anomaly 

was examined by the i$ilway[Jøard and detailed 

instructions were given vide letter dt. 16-09-1988 9  

stating that the anoma1JidThet'Sb1ved  as follows:- 

(ØThe pay of a senior Loco Supervisor appointed 

prior to 01-01-86, as fixed in the revised scales 

of pay of Rs.2000-3200f- may be stepped  up to the 

level of a junior drawing more pay in this grade, 

appointed on or after 01-01-86 0  with effect from 

the date junior is drawing more pay than the senior. 

This will however, be subject to the condition that 

the notional pay of the junior in the Revised (4th P.C. 

scale of Rs.2000-3200/- hypothetically fixed on the 

assumption that the junior was also appointed to the 

pro-revised lbco supervisory grade prior to 01-01-86 0  

is less than that of the senior;" 

"(ii(>The pay of a senior loco supervisor promoted / 
to still higher pre-revised grades prior to 01-01-36, 

and fitted in the replacement scale of Rs.2375-3500/- 9  

may be stepped up, with reference to the pay of the 

junior in Scale Rs.2000-3200/-, which has been stepped 

up under 2(i) above, with effect from the date of such 

stepptng up of the junior." 
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Consequently the pay of the applicants was 

stepped up to effect parity with the pay of the junior 

employee promoted after 01-01-19869  

On a Purthe; examination of the modality of 

stepping up of pay of seniors, ttie aiiway()iardc) 

imposed certain limitations tilde letter dt. 10-08-1990. 

It is Stated that the benefit of stepping up of pay to a 

senior supervisot who entered the cadre of Loco Supervisor 

while working as Driver 'A','B' or 'C' can be granted only 

in reference to a junior belonging to the same cadre, 

i.e., 'A','B' or 'C.  respectively. This was further 

clarified vide letter dt. 13-09-1990 issued by the General 

manager's Office South Central Railway, that the benefit 

of stepping up can be given only in reference to a junior 

belonging to the same cadre  and not with reference to the 

' 'ate of entry to the grade  of supervisor. Consequently, 

the respondents rescinded the earlier orders of steppiAg 

up the pay of the applicants and directed refund of the 

excess payment made. 

In the reply affidavit the respondents clarified 

7 thG the initial stepping up of the pay of the applicants 

was not done correctly and in view of the subsequent: 

cl,prifications given by the .ailwayoard and the General 

manager, SC Railway in consultation with the FA & CAD, 

the orders withdrawing the benefflit of the stepping up of 

pay to the 'applicants were justified. 

Shri C.Ramachsndra Rao, learned counscl for the 

applicants has drawn our attention to a decision of the 

Principal Bench of the Tribunal in 0.A.No. 469/92, wherein 
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To 

The Chairman, Union of India, Railway Board, 
Railbhavan, New Delhi. 

The General Manager, S.C.Rly, Railnilayam, 
$ecunderabad. 

The Chief personnel Officer, S.C.Rly, 
Railnilayam, Secunderabad. 

One copy to Mr,G.Raffiachandra RaO, Advocate, CAT.Hyd. 
One copy to Mr.J.siddaiah, SC for Rlys,CAP.Hyd. 

6.One copy to Library, cAT.Hyd. 
7. One spare copy. 

pvIU 
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the applicantswere similarly situated as the applicants 

before us. The said GA was allowed in favour of the 

applicants and it was held that the applicants therein 

would be entitled to the benefit of stepping up of pay 

in relation to that of their junior. SLP filed bgainst 

the order in DA.469/92 was, d4smissed by the Supreme Court 

vide' order dated 19'11'41993CPfl merits. 

Be 	The judgement of the Principal Ranch in 0.A.No. 

469/92 was followed by the Madras Bench of the Tribunal 

in deciding 0.A.NO.124/93*jh
erGin also the applicants 

were sinilarly situated as those before us in the present 

O.A. We therefore find no justification for not allowing 

this CA with similar directions. 

94 	In the result, the OR is allowed. The respondents 

are directed to apply the ordersof the Railway Board V 

dated 16-09-1988 for stepping up9 the pay of each of 
and 

applicants/to bring it at par with that of (yje)junior • t 

promoted aFter 01-01-1986. Respondents shall comply with 

p 
this order within a period of 4 months from the date of.' 

qi 
communication of this order. 

10. 	0/k is ordered accordingly. No costs.// 

CURT 
'-ME1IBER(ADMN.) 

cm  
(v. NEELADRI RAO) 

VICE CHAIRMAN 

Dated 	The 	July 1995. 
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